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MR KP.CHARYA, VICE-CHAIRMAN, In this application under Section, 19 

of the Administrative Tribunals Act, 1985, the petitioner 

prays for regularisation of his services in Panchapalli 

Post Office where he has been working for the last seven 

years, or in the alternative to appoint him in Janakadeipur 

Post Office as E.1).B.P.M. 

We have heard Mr.TJC.Moanty, learned counsel 

for the petitioner and Mr.A.K.Mishra, learned Standing 

Counsel for the Central Government. 

In the counter it is stated that in respect 

of the post of E.fl.B.P.M., Janakadeipur Branch Office, 

a regular incumbent has been appointed. This fact was 

not disputed by Mr.Mohanty, hence question of appointment 

of the petitioner in Janakadeipur Branch Office does 

not arise. 

The admitted position is that the regular 

E.D..B.P.M. of Panchapali Branch Office viz. Niranja 

Das who ha been put off from duty due tokcriminal 

case initia4ed  against him1has since been rerrcved 

from service re suit i rig from a department a]. p roceedi rig. 

In such circumstances a regular appointment is 

ndcessary. Therefore it is directed that the Superintederrt 

of Post Off ices,Cuttack South Division may take 

necessary steps immediately to fill up the post on 

regular basis considering the cases of the candidates 
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	sponsored by the Exploymerit Exchange and the 
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applicants if any from the open market including 

that of the petitioner Shri Mahear P8ni. Shri Pani 

would make an application to the Superintendent of 

Post Offices within three weeks from to-day, and the 

authority may consider the candidature of all the 

incumbents for the said post and after adjudicating 

suitability of the applicants, appointment order be 

issued LA favour of such candidate who is found to 

be suitable. Experience of the petitioner may also be 

taken into account. Thus the application is accordingly 

disposed of leaving the parties to bear their respective 

cost. 
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